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PUBLIC NOTICE
NOTICE is hereby given to the Public that my clients
MRS. MAIMOONA AUWESH MUKHTIYA and MR.
AUWESH KIFAYAT MUKHTIYA an adult, that my
client purchaser the flat property from Mr. Vikram V.
Kolwankar & Mrs. Uma V. Kolwankar with sub
registrar bearing No.KLN3-7977-2020 dated
19.11.2020 for property mentioned in the schedule.
That Mr. Vikram V. Kolwankar & Mrs. Uma V.
Kolwankar purchaser the said property mentioned
in the schedule from M/s. Lodha Dwellers Pvt.
Ltd. with sub registrar bearing No. KLN 4 -
5144/2012 dated 29.06.2012, in the said Agreement
for Sell original document page no. 83 to page no.89
pages has been lost/misplaced and not traceable yet.
The FIR of the same has beenlodged at the Manpada
Police Station on 11/05/2024 Vide Lost Property
Registration No. 0973/2024, If found any one kindly
inform the undersigned in writing at the below-
mentioned address within 15 days from this present.

All that piece and parcel of flat No. 105, 1st floor, D-
wing, area admeasuring about carpet 574 sq. ft.
(with one four wheeler parking space no. G-4-
134) building known as “Amazona C.H.S. Ltd. in
Casa Rio project, at village Ghesar, Dombivali (E)
421204 situated at bearing survey no. 58/2, 59,
60/3, 66/1, 66/2, 44/1pt, 59/1pt, 60/2pt, 60/3pt, 44/1A,
59, 60/2, 60/3A, 60/3B, 60/3C, 60/3D, 66/1, 8, 66/2
vilage Ghesar, Dombivali (E), Tal. Thane and within the
registration Dist. Thane and Sub-Registrar Dits. Kalyan
and within the municipal limits of K.D . M.C., within
the Registration Sub-District, Thane, Maharashtra.

Date: 16/052024  Sd/- J. V. Kale, Advocate
Place : Kalyan E. No. MAH/3880/2006
Ramchandra Apt., A/12, Tisgaon, Kalyan (East), 421306

Notice is hereby given that Mr. JAGDISH C.
NANDY, a Co-member of the New Star
Crystal Co-operative Housing Society Ltd.,
having address at Near Kanakia Police
Station, Beverly Park, Kanakia , Mira Road
(E), Dist.: Thane-401107 holding Flat No. 404
in the building No. 6 of the society, died on
17/10/2015 without making any nomination.

The society hereby invites claims or
objections from the heir or heirs or other
claimants /objector or objectors to the transfer
of the said shares and interest of the
deceased member in the capital / property of
the society within a period of 15 days from the
publication of this notice, with copies of such
documents and other proofs in support of
his/her/their claims / objections for transfer of
shares and interest of the deceased member
in the capital / property of the society. If no
claims /objections are received within the
period prescribed above, the society shall be
free to deal with the shares and interest of the
deceased member in the capital / property of
the society in such manner as is provided
under the bye-laws of the society. The claims /
objections , if any, received by the society for
transfer of shares and interest of the
deceased member in the capital / property of
the society shall be dealt with in the manner
provided under the bye-laws of the society.

A copy of the registered bye-laws of the
society is available for inspection by the
claimants / objectors, at the office of M/s.
Yash Enterprises, 90/501, Poonam Complex,
Shanti Park, Mira Road (E), Thane-401107,
between 8 PM to 9 PM. from the date of
publication of the notice till the date of expiry
ofits period.

Sd/- MIs. Yash Enterprises

Place: Mira Road Date: 16/05/2024

PUBLIC NOTICE

Take a notice that Late Mrs. Khan
Aminabai Ahmed Khan (Annexure No.
103) is a member of Sadbhavna SRA
CHSL., having address at D/ 1-Wing, Flat
No. 505, 5th Floor, Khan Shamsuddin
Marg, Kajuwadi, Chakala Road, Andheri
(East), Mumbai - 400 099 in the said
society, Died on 29 / 07 / 2009. And her
son Mr. Anwar Ahmed Khan also Died on
24/06/2014 without making any
nomination. (1) Mrs. Jamila Anwar Khan
(Wife of Anwar Ahmed Khan) (2) Mrs.
Hamidabanoo Mohammad Patni
(Married Daughter) (3) Mr. Sharifa
Ibrahim Patel (Married Daughter) (4) Mr.
Nadeem Anwar Khan (Son of Anwar
Khan) (5) Mr. Nazir Anwar Khan (Son of
Anwar Khan) (6) Mr. Mohsin Anwar Khan
(Son of Anwar Khan) (7) Mr. Aaftab Anwar
Khan (Son of Anwar Khan) (8) Mr. Alim
Anwar Khan (Son of Anwar Khan) are only
legal heir of the deceased Member. Mrs.
Jamila Anwar Khan (Wife of Anwar
Ahmed Khan), have applied for Share
Transfer of the above said Flat into her
name. The Society has issued Share
Certificate No. 072 and Member's Register
No. 072, Distinctive No. 356 to 360 to Late
Mrs. Khan Aminabai Ahmed Khan for the
Flat No.505 in D/1-Wing, the share
certificate will be transferred to the above
said legal heir, if anybody has any
objection or any claim should contact to the
undersigned within 14 days of this
announcement, failing which the society
will transfer said flat to the above said
applicants namely Mrs. Jamila Anwar
Khan (Wife of Anwar Ahmed Khan).

For Sadbhavna SRACHS Ltd.,

Sd/-

Hon. Secretary
Place : Mumbai

Date : 16/05/2024

PUBLIC NOTICE

By this Notice, Public in general is informed
that late Mr. Girdharlal Sunderji Solanki &
late Mrs. Lalitaben Girdharlal Solanki, the
members of the Amar Vaishali Shantinagar|
C.H.S. Ltd., and holders of Flat No. A-2/404,
Sector-7, Shanti Nagar, Mira Road (East),
Dist. Thane- 401107, died intestate on
2/01/2000 & 13/05/2001, respectively. After]
death of the deceased, the shares and interest
in respect of the said flat was transferred in the
name of Mr. Pravin G. Solanki & Mr. Shailesh
G. Solanki by the society after completing the
requisite formalities. Mr. Pravin G. Solanki
also died on 23/05/2006 and after his death|
50% undivided share is transferred in name of]
Mrs. Jyoti Pravin Solanki by the society after|
following requisite formalities and now Mrs.
Jyoti Pravin Solanki and Mr. Shailesh G.
Solanki are the members of the society. Mrs.
Jyoti Pravin Solanki and Mr. Shailesh G.
Solanki have decided to sell the said flat.
Claims and objections are hereby invited from
other legal heirs and successors of the
deceased members, if any for previous
transfers of shares and interest belonging to
the deceased members and also for sale of the|
said flat, inform to undersigned within period
of 15 days from the publication of this notice
failing which the sale transaction will be
completed and thereafter any claim or
objection will not be considered. Sd/-
K. R. TIWARI (ADVOCATE)

Shop No. 14, A - 5, Sector - 7, Shantinagar,
Mira Road, Dist. Thane 401107.

PUBLIC NOTICE
Notice is hereby given that Original Allotment
Letter from Deluxe Construction Company
Builders & Contractors and Original Share
Certificate No.11 dated 01/03/1974 of the
Bandra Sea Hill CHSL for 5 fully Paid Up
shares of Rs.50/- each having distinctive
numbers 51 to 55 (both inclusive) for Flat No.
A-4, Plot No.31/32, Union Park, Opposite Le
Sutra, Khar (W), Mumbai - 400052 (Said Flat)
are lost or misplaced. Any person or persons
having any claim against or in respect of the
Said Flat and Said Shares described herein
below, either by way of Agreement,
Memorandum, writing, Sale, Exchange,
Mortgage, Lien, Gift, Trust, Maintenance,
Bequest, Possession, Occupation, Tenancy,
Lease, Inheritance, Leave and License.
Easement, First right of refusal or otherwise,
howsoever are hereby requested to make the
same known in writing to the undersigned
within a period of 14 days from the date of
publication of this Notice together with
supporting documents duly Notarised as True
Copy failing which Claims, if any shall be
deemed to have been waived and or
abandoned and the Society shall be free to
issue a duplicate Allotment letter and Share
Certificate.

SCHEDULE OF THE PROPERTY HEREINABOVE REFERRED TO:

All that premises being Flat No. A-4, Plot
No.31/32, Union Park, Opposite Le Sutra,
Khar (W), Mumbai - 400052 together with 5
fully Paid Up shares of Rs. 50/- each having
distinctive numbers 51 to 55 (both inclusive)
under Share Certificate No.11 dated
01/03/1974 of the Bandra Sea Hill CHSL.

Dated This 16th day of May 2024. Sd/-

Advocate Divya Sanghvi
Advocate for the Owner/s

Email:advdivyasanghvi@gmail.com)
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PUBLIC NOTICE
By this Notice, Public in general is informed
that my clients Mr. Vilas Mukund Kadam
& Mrs. Vrushali Vilas Kadam are owners of]
FlatNo. 201, 'C' Wing of the Swapnadeep Co-
operative Housing Society Ltd. Poonam
Sagar Complex, Mira Road (East), Dist.
Thane 401 107. Originally the above flat was
purchased by Mr. Suresh V. Kamath & Mrs.
Nalini S. Kamath from M/s Vinamra Builders
by and under Agreement for Sale dated
7/04/2006. Mr. Suresh V. Kamath died
intestate on 6/01/2022 and after death of Mr.
Suresh V. Kamath, the co-owner Mrs. Nalini
S. Kamath with confirmation of Mrs. Deepa
Dayanand Shenoy & Mr. Santosh Suresh
Kamath (the legal heirs of late Mr. Suresh V.
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PUBLIC NOTICE

NOTICE is hereby given that my
clients are willing to purchase Flat No. 3
on the Ground Floor in the building
known as “MULUND SANDHYA
PRAKASH Co-operative Housing
Society Ltd.”, situated at Corner of
Ambedkar Road & Ganesh Gawade
Road, Mulund (West), Mumbai — 400 080,
from MRS. RAKSHA PARESH SHAH.
The details of the said Flat are as
follows:

FLAT NO. 3 ON THE GROUND FLOOR
IN THE BUILDING KNOWN AS
“MULUND SANDHYA PRAKASH CO-
OPERATIVE HOUSING SOCIETY
LTD.”, SITUATED AT CORNER OF
AMBEDKAR ROAD & GANESH
GAWADE ROAD, MULUND (WEST),
MUMBAI-400 080.

All persons claiming an interest in the
said property or any part thereof by way of
sale, gift, lease, inheritance, exchange,
mortgage, charge, lien, trust, possession,
easement, attachment or otherwise
howsoever are hereby required to make
the same known to the undersigned,
Advocate Hitendra D. Gandhi having his
office address at 165/17, Sao Building, S.
M. Road, Sion, Chunabhatti, Mumbai —
400 022, within 15 days from the date
hereof, failing which the right of third
parties or members of the Public will not
be entertained by my clients and
considered as if, there is no claim of any
person/s of any nature against the said
Flat and my clients will purchase the said
property from the said seller, MRS.
RAKSHA PARESH SHAH, without any
reference to such claims received
thereafter and the same, if any, shall be
considered as waived forever.

Sd/-

Advocate Hitendra D. Gandhi
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NOTICE OF LOSS OF SHARES OF Regd. Off.: HDFC Bank House
Senapati, Bapat Marg Lower Parel

HDFC BAN K I.TD West Mumbai Maharashtra 400013

Notice is hereby given that the following share certificates have been reported as
lost/misplaced and the Company intends to issue duplicate certificates in lieu
thereof, in due course.

Any person who has a valid claim on the said shares should lodge such claim with
the Company at its Registered Office within 15 days hereof.

Kamath) sold the said flat to Mr. Vilas No. of shares| Certificate | Distinctive
Mukund Kadam & Mrs. Vrushali Vilas i ’
Kadam by and under Agreement for Sale Name of the holder | Folio No. (Rs.10/-f.v) No.(s) No.(s)
dated 19/01/2022. Mr. Vilas Mukund Kadam . 000256397- | 95339671 -
& Mrs. Vrushali Vilas Kadam have decided to Pushpendu Mitra | 0135064 200
take mortgage loan on the said flat. Claims 000256398 | 95339870
and objections are hereby invited from the Place: MUMBAI, Date: 16.05.2024 Pushpendu Mitra
other legal heirs and successors of the
deceased if any, for sale transaction dated
19/01/2022 as well as transfers of shares and
interest in the name of Mr. Vilas Mukund -
Kadam & Mrs. Vrushali Vilas Kadam by the o g
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i PUBLIC NOTICE ;

Notice is hereby given to the public at large that we are investigating the title of (1)
Mr. Jayesh Ramniklal Desai and (2) Mr. Jitendra Ramniklal Desai (“Owners”) to the
premises more particularly described in the Schedule hereunder (“Premises”).

Mrs. Sarojaben Ramniklal Desai has purchased the Tenement No.581, Chawl
No.26 from Mr. Bhagwandas Gordhandas Kothari as per Agreement for Sale dated
03/05/1990. During her life time she was registered a nomination in favour of Mr.
Ramniklal Jivraj Desai. Mrs. Sarojaben Ramniklal Desai expired on 06/02/2005 and
said premises were transfer in the name of Mr. Ramniklal Jivraj Desai who was expired
on 20/11/2018 leaving behind (1) Mr. Jayesh Ramniklal Desai and (2) Mr. Jitendra
Ramniklal Desai and (3) Ms. Beena Hitesh Shah (married daughter) as his legal heirs
and successors. Thereafter Ms. Beena Hitesh Shah has release her share in favour of
her brothers in respect of said premises, as per Deed of Release dated 28/09/2020.
Any person(s) having any claim or right on the same by way of inheritance, share,
sale, mortgage, lease, license, gift, possession, possession of original documents
or otherwise are hereby required to intimate to the undersigned within fourteen
(14) days from the date of publication of this notice of his such claim, if any, with all
supporting documents failing which the claim or claims, if any, of such person(s) shall
be considered to have been waived and/or abandoned.

HEDULE OF THE PREMISE

All that peace and parcel of Flat No. 1505, Wing “A”, Floor No. 15th, admeasuring
Usable Carpet Area of 592 sq.ft. in the building known as ‘Monte Verita North Annex’,
Magathane Riddhi Siddhi CHS Ltd., Gulmohar City, Guimohar Vasahat, Tata Power
House, Magathane, Borivali East, Mumbai 400066, construed on Survey No. 219 (pt.)

of Village Magathane, Tal. Borivali, Mumbai Suburban District.

Sd/-

Adv. Pranay Suresh Juvekar

2/3, Shivshakti Vikas Mandal, Devipada, Borivali East, Mumbai 400066

THE PUBLIC TRUSTS REGISTRATION OFFICE,
GREATER MUMBAI REGION, MUMBAI
Dharmadaya Ayukta Bhavan, 1st Floor,

Sasmira Building, Sasmira Road, Worli, Mumbai- 400 030.

PUBLIC NOTICE OF INQUIRY

Change Report No. ACC / HO / 2082 / 2024
Filed by : SARLA SHETTY

In the matter of : “KANNADA VANITA SAMAJA”
P.T.R. No. E-3780 (Mum)

o,
All concerned having interest :-

WHERE AS the reporting trustee of the above trust has filled a change
report, under Section 22 of the Maharashtra Public Trusts Act, 1950 for
bringing the below described property on the record of the above named
trust and an inquiry is to be made by the Ld. Assistant Charity Commissioner-I
(HO), Maharashtra State, Mumbai.

1) Whether this property is the property of Trust and could be registered in
the trust name?
DESCRIPTION OF PROPERTY

All THAT piece of Flat no. A/2, 1st Floor, Chandrabhaga Co-operative
Housing Society, Prabhadevi, Mahim Division C.S. no. 1262 (A),
Mumbai- 400025, Maharashtra, admeasuring 338 sq. ft. (Builp Up),
for a consideration amount of INR. 3,75,000/-

This is to call upon you to submit your objections, if any, in the matter
before the Ld. Assistant Charity Commissioner-I(HO), Maharashtra State,
Mumbai at above address within 30 days from the date of Publication of
this notice.

Given under my hand and Seal of the Hon’ble Joint Charity Commissioner,
Greater Mumbai Region, Mumbai.

This 14th day of the month of May, 2024.

¢)

THE PUBLIC TRUSTS REGISTRATION OFFICE,
GREATER MUMBAI REGION, MUMBAI
Dharmadaya Ayukta Bhavan, 1st Floor,

Sasmira Building, Sasmira Road, Worll Mumbai- 400 030.

PUBLIC NOTICE OF INQUIRY

Change Report No. ACC / HO / 2081 / 2024
Filed by : SARLA SHETTY

In the matter of : “KANNADA VANITA SAMAJA”
P.T.R. No. E-3780 (Mum)

Sd/-
Superintendent - (J),
Public Trusts Registration office,
Greater Mumbai Region, Mumbai.

To,
All concerned having interest :-

WHERE AS the reporting trustee of the above trust has filled a change
report, under Section 22 of the Maharashtra Public Trusts Act, 1950 for
bringing the below described property on the record of the above named
trust and an inquiry is to be made by the Ld. Assistant Charity Commissioner-I
(HO), Maharashtra State, Mumbai.

1) Whether this property is the property of Trust and could be registered in

the trust name?

DESCRIPTION OF PROPERTY

All THAT piece of Flat no. 02 & 3, 1st Floor, Three View Co-operative
Housing Society Limited, 515, A, Veer Savarkar Marg, Opp. Bengal
Chemicals, Prabhadevi, Mumbai- 400025, Maharashtra, C.S. No.- 1040 of
Lower Parel Division, admeasuring 1120 sq. ft.
for a consideration amount of INR. 67,320/-

This is to call upon you to submit your objections, if any, in the matter before
the Ld. Assistant Charity Commissioner-I(HO), Maharashtra State, Mumbai
at above address within 30 days from the date of Publication of this notice.

Given under my hand and Seal of the Hon’ble Joint Charity Commissioner,
Greater Mumbai Region, Mumbai.

This 14th day of the month of May, 2024.
Sd/-
Superintendent - (J),

e, Shri RAMCHANDRA MANDAL SEVA SOCIETY, =i
Al . F-9829 (M) a1 SdSi~eh favawT Fax=ar Sexedr favaw
MR. MALA NARAYAN SOLANKI Ti=\ 1273/24, 1274/24, 1275/24
AT GG BIRAT SIRIGRT et STgdTel FIER Fotell 3R T T AERD SHerT

fpror: 3O
fei: 9€.04.203%

wEl/ - (afrpa m)

SBFC w1

¢)

Public Trusts Registration office,
Greater Mumbai Region, Mumbai.
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NO. (Audited) |(Unaudited)| (Audited) | (Audited) | (Audited) — s
- - - ¢ | M ged - - - - - - - - - -
1 | Total income from Operations and other income 0.77 1.64 0.60 4.57 6.15 -
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Note: The above is an extract of the detailed format of the Audited Financial Results for the Quarter and Year ended . A A . . .
31st March, 2024 filed with the Stock Exchange under Regulation 33 of the SEBI (Listing Obligations and Disclosure 3. 39 71, Q028 A Fuatear qufeRar dwmReasgr fiaa Haga vafare fam 33 orad awmRfya fafa fysed http://kisangroup.com/pdf/I nvestor%20Rel ations/board-meetings/2022-23/
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For and on behalf of the Board e Aifes fSfaes
Ritesh Pasrgll; & “fm/ ;m. <o
Date: 15.05.2024 Chairman and Managing Director . s gag seaE d
Place: Mumbai DIN No-09494605 | | RT: 94.04.203% (Sramrg: 0008 B0UE, )
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